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Hon.Mr,Justice U.C.Srivastava,V.Ce.
Hen,Mr.K, Obayva, A.M.

(8y Hen. Mr. Justice U.C.Srivastava,V.C.)

Alen¢ with this belated applicatien an applicatien
fer cendenatien ef delay has beemn filed ir whieh certain
circumstances imcludih@ abject state ef péverty has
been stated by the applicant. The grievance of the
applicant is that altheush he has werked fer mere tham
240 days he has been remeved frem service unceremeniously
by an eral terminatien eorder, while ether including his
'jﬁniers have been reeularised. The applicant has been
éppraaching the authofities, but he did net get any relief,
He filed x representatiens en 15-5-88, 27-3=90 and
28-2-82, the cepies of these have been filed.,

Witheut waiting fer the dispesal"éf_tbe same the
applicant has appreached this Tribumal. 1In case the
.épplicant is entitled te amy relief and that if his
erievances are just, it is always epen fer the-resp@ndémts
te erant necessary relief te the applicant in case he is
otherwise net unsultable 6r unfit er that his statements
afe net 1ncerrect. Accerdinely this applicatien is

dlspesed of flnally with a directien te the respéndents

that they shallciispase of the representatien ef the
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dated 15-3-88, 27-3-90 and 28-2-82, the cepiesi/the same
have been filed with thié applicatien. In case the applicant
is entitled te the same the respendents will erant the
same te the applicant. It is expected that the |
representations will be dispesed eof within a peried ef
3 menths frem the date of cemmunicatien ef this

judement. No erder as te the cest,

Member (A) Vice-Chairman.,

Dated: 24th Aueust, 1992, Lucknew.
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